
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmai l. com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 190 006

Sitk Factory Road
Rajbagh, Srinagar, 190 009

Consuttant (Judiciat),
Hon'bte Nationat Green Tribunal,, (p.B)
New Dethi.

No. JKPCC/NGT/OA S3B-2024t *6o Dt. o[ -09-2024.

Sub: - Gomptiance Report of Jammu & Kashmir Pottution Control Committee
in compliance to Hon'bte National Green Tribunat directions dated 20-
02'2024 passed in OA No. 538 of 2023 titted News item ,,Gypsum Jam:
Rampant mining troubles Kashmir vitlages" appearing in vittage Square
dated 20-08-2023.

Sir,

ln comptiance to the Hon'bte Nationat Green Tribunat Order Dated 2o-o2-
2024 in OA No. 538 of 2o23 titted News item "Gypsum Jam: Rampant mining
troubles Kashmir vittages" appearing in vittage Square dated 2o-og-2023, the
comptiance Report of J&K Pottution control committee is submitted herewith.

It is therefore, requested that the Comptiance Report may kindty be taken

on record and ptaced before the Hon'bte Nationat Green Tribunat for
consideration.

Yours faithfutty,

Enct: (As above)

ronansHf kt,Q,'rcn.?.art
Member Secretary ^ I

JKPCC, Jammu

Copy to the: -

sh. G.M Kawoosa, Additionatstanding counset, supreme court of lndia /
Hon'bte NGT New Dethi, for information and necessary action. This is in
reference to Govt. of J&K order No. 15387-JK(LD) of 2024 Dated 03_09_
2024.
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Before the Hon'ble National Green Tribunal

PrinciPal Bench, New Delhi

OriginaL Apptication No. 538 of 2023

IN THE MATTER OF News item titted "Gypsum Jam: Rampant

mining troubtes Kashmir vitlages"

appearing in Vittage Square dated

20.o8.2023

Comptiance Report of Jammu and Kashmir Pottution Gontrot Committee

in comptiance to Hon'bte National' Green Tribunat directions dated

2O.O2.2O24passed in oA No. 538 of 2023 titted News item titted "Gypsum

Jam: Rampant mining troubtes Kashmir villages" appearing in vittage

square dated 20'08.2023.

Background:

ThattheHon',bteNationatGreenTribunatwaspteasedtopassfotl'owing

directions vide judgement dated 20.02.2124 in oA No' 538 I 2023:-

1. " Since, action for ctosure of the mines operating in violation of the norms

has already been taken, therefore, no further action in this regard is

required. Onty surviving lssue ls ln respec t of imposition of

environmentat compensation on the def aulting mines for causing

damage to the environment by operating in violation of the

environmentalnorrns.Hence,wedirectSecretary,]&KPoCtotake
appropriate action against these defautting mines for imposition of

environmentatcompensationafterdutyfoltowingthePrinciple,sof
'Natural Justice'. ln that process, J&KPCC before asceftain the

environmentat compensation, if any, witt record the factual finding in

respect of nature and extent of violation'

2. "Let action taken report be submitted by Member Secretary' I&KPCC

before the Registrar General of the TribunaL within three months by e-

mait at iudicialngt@gov.in preferably in the form of searchabte PDF/

oCRsupportPDFandnotintheformoftmagePDF.lffoundnecessa|il,
the matter may be tisted for consideration before the Tribunal'

*5w=
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Status Report:

ln comptiance to the aforesaid directions of the Hon'bte NationaI Green

Tribunat dl.20-02-2024 in oA No. 538 ol 2o23, Regionat Director, Potlution

controtcommittee,KaShmirwasdirectedtofurnishthetatestStatusofa[[14

mining units in Baramutta District vide this office letter No'

J KPCC/T/C/mi ningt Blml 2024/ 1 1 1 6-17 ; dated 1 4-03-2024 (copy enctosed as

Annexure A)' The mining units are tisted as under:

1.
2.
3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

M/s Kohinoor GYPsum

M/s New Sigma lndustries
M/S GEE EMM INdUStTiES

M/s Tower Chemicats

M/s Baba Chemicats

M/s Jhetum Chemicats

M/s Syed Mohd lrshad

M/s Syed Mohd Tahir

M/s Raz Chemlcals

M/s Snow White GYPSUm

M/s Neetam Vattey GYPsum

M/s Noor Mohammad Trumboo

M/s Khyber lndustries and

M/s Kashmir Minerats Mitts

The Regionat Director, Pottution Controt Committee' Kashmir submitted

a detaited report vide his tetter No' PCC/RDK lP9l2o24l186-187; dated 29-

Og-2O24(Copy enctosed as Annexure B) indicating therein that out of 14

units, 4 units are without consent and in some cases consent to operate has

been expired and not renewed thereafter bythe unit hotders' ln 5 cases' the

extractionmadebytheunithotderasperthereportDistrictMineral.officer

BaramuttaisinexcessoftheqUantityconsentedbytheJ&KPottutioncontrol

Committee in the consent order'

Thereafter, the Regionat Director, Pol'tution Controt Committee' Kashmir

SubmittedEnvironmentatCompensationformatsindicatingthereinthe

Page 2 of 5
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f
consented quantity, totat extraction, excess extraction (5 cases onl'y) and

period of viotations etc in respect of 09 mining units vide No' PCC / RDK / PS

I 2024 t432-g3dated 12-06-2024 and the same was referred to the Technical

Advisory committee constituted for evatuation and assessment of the

Environmental. Compensation teviabte upon the defautting units'

The Technicat Advisory Committee of the J&K Pottution Control'

Committee recommended tevy of EnvironmentaI Compensation upon the

betow mentioned 5 mining units for extraction of excess quantity of mines

than the consented quantity and operation of the mines without vatidity of

the Consent to OPerate.

S.

No.
Name of the unit Consented

quantity in
(MT) terms
of the CTO
granted by
the J&K

PCC

Totat
extraction
(MT)as per
the report
of DMO /
DO
Baramutta

Excess
quantity
extracted

EC proposed to
be tevied

1)
Mr. Suhait Andteeb Wani (ProP.)

Raz Chemical,s, Natoosa Uri,

Baramutta

24300 27729 3429 Rs. 30861 0/-

2)

Mr. Biitat Ahmad Bhat (ProP.)

M/s Kohinoor GYPsum,

Baga Sal,amabad Dachine

Boniyar Uri,
Baramutta

Without
consent

48623 48623 Rs. 4376070/-

3)

Mr. Gh. QadirWani & Ajaz

Ahmad Wani (ProP)

M/s Tower Chemicats GYPsum

Mining Project, Vittage Begna,

TehsiI Bon r, Baramulta

31 666 36860 51 94 Rs.467460/-

4)

Mr. Nadeem Hasan Beigh (ProP),

M/s Baba Chemicats, Baga

Satamabad Dachine BoniYar Uri,

Baramutta

11667 521 80 4051 3 Rs. 36461 70/-

5)

Mr. Syed Mohd Tahir (ProP),

M/s Syed Mohammad Tahir

Gypsum Mining Project,
Daraguttiyan, Tehsit Bo niyar,

Baramutta

48600 55417 6817 Rs. 61 3530/-

zbt-<-
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Accorclingty,opportunityofbeingheardwasprovidedtotheunitho[ders

andShowCauseNoticesfortevyingofEnvironmentalCompensationwere

issued against the 05 defautting units with the direction to show cause within

15 days as to why the proposed Environmentat Compensation shoutd not be

tevieduponthemvideNosanddatesindicatedagainsteachaSunder(Copies

enctosed as Annexure C):

Show Cause Notice No. and

Date
Name of the Mining units.

No
J KPCCi LSK/751 01 421 431 -432;

02-07-2024

Mr. Su hait Andteeb Wani (ProP.)

Raz Chemicats, Natoosa Uri, Baramutla1)

J KPCC/LSK/75 1 01 421 429 -30;

02-07-2024

Mr. Bitat Ahmad Bhat (ProP.)

M/s Kohinoor GYPSum,

Baga Satamabad Dachine Boniyar Uri,

Baramutla

2)

J KPCC/LSK/751 01421427 -28i

02-07-20243)

Mr. Gh. Qadir Wani & Ajaz Ahmad Wani (

M/s Tower Chemicats Gypsum Mining Project,
Pro p)

Vittage Be na, Tehsit Boniya r, Baramulta
J KPCC/LSK/75 1 01 421 425'26;

02-07-2024

Mr. Nadeem Hasan Beigh (ProP),

M/s Baba Chemicats, Baga SaLamabad Dachine

Bon iyar Uri, Baramu[[a
4l

Mr. Syed Mohd Tahir (ProP),

M/s Syed Mohammad Tahir Gypsum Mining

Proiect,

J KPCC/LSK/751 01 421 423-24:

02-07-2024

Dara uttiyan, Tehsit Boniyar, Baramutta

5)

qeil,gd<-',*,--pase4or5

However, no response was received from these units even after expiry of

stiputated Period.

Therefore,incomptiancetothedirectionsoftheHon,bleNGTdated

20-02-2024,theEnvironmentatcompensationwastevieduponthebetow

mentioned mining units as per the detaits indicated against each. (copies

annexed as Annexure D).
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S.
No.

Name of the Mining unit Excess Quantity
Extracted (MT)

EnvironmentaI
Gompensation levied

1)

Mr. Suhait Andl.eeb Wani (ProP.)

Raz Chemicats, Natoosa
Baramutta

Uri,
3429 Rs. 3.08 [acs,

vide order No. 27-
JKPCC o12024; Dated:
24-08-2024

2)

Mr. Biitat Ahmad Bhat (ProP.)

M/s Kohinoor Gypsum,
Baga Satamabad Dachine Boniyar Uri,

Baramutta

48623 Rs. 43.76 [acs,
vide order No. 28

JKPCC ot 2024; Dated:
24-08-2024

3)

Mr. Gh. Qadir Wani & Ajaz Ahmad Wani
(Prop)

M/s Tower Chemicats GyPsum Mining

Project, Vittage Begna, Tehsit Boniyar,

Baramutta

5194 Rs. 4.67 [acs,
vide order No. 26

JKPCC of2024; Dated:
24-08-2024

4)

Mr. Nadeem Hasan Beigh (ProP),

M/s Baba Chemicats, Baga Sal.amabad

Dachine Boniyar Uri, Baramutta

4051 3 Rs. 36.46 [acs,
vide order No. 25

JKPCC o12024; Dated:
24-08-2024

5)

Mr. Syed Mohd Tahir (ProP),

M/s Syed Mohammad Tahir GYPsum

Mining Project,
Daraguttiyan, Tehsil. BoniYar,

Baramutta

6817 Rs. 6.13 [acs,
vide order No. 24

JKPCC ot2024; Dated:
24-08-2024

Accordingty, the compl,iance report in the aforesaid OA is submitted for

consideration of the Hon'bte Nationat Green Tribunat, Principat Bench, New

Del.hi.

Praver:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte NationaI Green Tribunat for

consideration.

*o+Aae*-+
lfJ;H?U;#:,) + 1 +

J&K PCC
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Anne1 - fl
Jammu and Kashmir poilution controt committee

Parivesh Bhavan, Forest Complex ll Siff< Factory Road
Transport Nagar, Jammu, 1BO 006 ll na;Oagn, Srin"gar, 190 OOg

Tel _ 0191 _2476922; marl - membersecretaryjkspcb@gmail.com

The Regional Director,
Pollution Control Committee,
Kashmir.

No: JKPCC/T/c/minins/Brm/2024/ilA6-0T Dated:_ / t7.ot.zoz+

subj:- status of Mining activity falling within prohibited zone lt Kflfrom
Lachipora, WLS.

Ref' : wL w(N)/Es st/2 0 2 3 - 2 4/2 I I 0- I I dt. 2 2. 0 r. 2 02 4.

Sir,
with reference to the above cited subject, you are advised to furnish the lateststatus of all 14 mining units (as per list enclosed) in-Baramulla district as per the formatmentioned below:

-,\i

s.

No.
Name

of
mining

unit

tocation
of unit

Consent
status
with

Validity

Quantity consented Status of
EC with
validity
period

Mining
Area
(ha)

Consented Extracted/
mined

In cases where illegal mining is observed, provide the detail information of themining units on the presciibed Enrironment comiensation format (copy enclosed) forlevying of EC as per the direction and guidelines of the Hon,bre NGT.

The information must reach within 5 days positively

Yours faithfully,

Encl.: a/a

(JN harma)
Environmental Engineer

JK pCC, Jammu.

Copy to Divisional off-rcer, Pollution control committee, Baramulla forinlbrmation and compliance 
r vv,*vr

lq,y4

Compliance
of consent
conditions
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.loshi

(iovr.rnmclrt of'.Iamrnu & Knshmir
,t& t( l,ot-t.t't' I()N ('oNTRot. ('0Mt!1 I'rIi[]

{}tlF'l('I,: (}f I'l{l', ttl:(;lONr\l. I)lHIr('1'(}ll - KA!itllllIR
.\lti ii,'1.,1.' lij:rli { '.,,;ri.,,ii,. L',;,,r',, ,r, t;''.it ( 

't!r.t.t'tit}tt,rr \r/ir ! {h.itl \- ,\t.utr.tgttt.- l()t)tl{t.\

)-.--'.L

T'hc Mcrnber Sccrcl ilr\.'

.l K I'oIlrrtit)n ('oiltroI (..'ontnr ittcr:

.li'tntmtr.

7) -orzur+

KMs fi'otn Lul:lir,'
WLS irr District ISnranrtrlla,

Rell'rertcr-':- Yout'oflle'u: l*llr:r \o .lh.l){:(''i l'i('lrrinirrg. illlntl2024ll l6-l l7 dr !

30:4,

With regard to thi' r;ub.iect and reibrence citecl abot,e, kindly find encl,,;, '

herewith tlre inlornlation olt ihr dr'r'iscd lirrmat subrnitted by District Otliccr. iu.

Baramulla lbr llrthel urlur:iri ol'act.ion at vour encl.

, Pt.{-

[:ncl:- (4 lr s)

Copl to thc:-
I . PA 1o Clhairrnarr .It{P{-:(' ljrr in{brn:atitlrr r;1'Wurlhr. Chuirnran.

{WW;*
WW

ffi LiTE

Dated:-

262



of the District Officer

Regional Director,
lK PCC Kashmir.

No: -PCC/Bl-A/Status-gypsunr/202417t Dated: - 27-03-?0?"'i

Subject: -status of Mining activity witlrin prohibited zone/1 KM from Lachipora, WLji rl-r

district Ba

PCC

Sir.

Apropos to the subjec[ and reference cited above, kirrdly find enclosed here r'r'i!'

the latest status of all 14 gypsurn nrining units in baramulla district as per given format'

Submilted for further nla.

Yours Y,

sofi (E

.r*x#

=RRt

Tariq
Divisional Officer,
PCC, Baramulla.
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of

Flohammad
Trumboo
(Actual name
Northern

States of
EC with
validity
period

Extroctpdlnr
irred

Validtty

Consented

No
of

mining

fulfrll

fulf,ll

16200 MrA 61991.5&1TsM/s Raz

Chernicals

Naloosa Uri EC granted
but Validrty

?5000 r"lrANaloosa
Eon,yar (Ur,)
Disbict
Brramulla

02. M/s Snow
rWhite

Gypsum

4-72haNrl !Vrlhout
EC

Nit

( Uri) District Conseoted
03. I'lls Peer

Panchal

Nil
ConsentedBrhama

(Url) O'strict

f.l1s l..hyber
Industries

tcVJithoul

Ied-ilam;d ]2t383 3?7
,!\rs

15975 105MTs

Uri)

Pattan
(Uri) D,strlct
Baramulla

actrvity not fultill
all coodrtton

as

EMM
Industrieg

Lease on Augus!

rler ot DH O{flai.' lri'nl'1rl
r5 r(. ltr

!rl

is donc i i ;xi: ii

ll{

irr

Lease
operatronal Ul! date .15 .4'i

expired-202?
Nils

af

Lr {.;". i;

i5 ditr.,r.:i t.i " ,

IClil ii.ii.{ ii !1.

per

&
ertracted v{as goZBBl4"It

of consent
conditions

Mining
Area
(ha)

Location of
the unit

mentioned)

?.73 ha,
activity
rll conditiort
nlentioned a5

01.

consen\

174703.? MT!
but
n0t

Vahdrty

menli0ned)

2024

Naloogo

IIAV/ithotil i:C 2. lShaNot

l.57ha Non- fundlonal
$rrce Jan.2ol5
a5 per report of
LtM.Officer

4.80ha

Conrentrd

activity

per
mining activis,
& minrng
be exlract€d was 1?)3?1)talr,

yras ;,,.

&n.{*"
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Slgmr
lrdustries

C}temrcal5

ltls

Bt3

rYas lggqt jfrr.i,i

per repo.t
m'nrrq actrvity rs dc{a . I ,
& mrnrng Plan, tolil q jertr'r '
efiracted wa' lvywr4r,

': i'

lct*l qitAri.'., r:

622 irlr^fT;,

repo(
C.or*

Ar per
m'nrng achvity i6 {:.:,: : ;tr i

if

Plan, trDi r;:1..:. . ,
w35 194;ii,t',1 i',

/'L
t
\i'

Barnmulla

urant0d
V.)lid'ly

(Apphe.d lor
actr./ity rot fulf,ll
all condrtlon
mer,tioned as
pcr consnt

4
Hi

rtentroned
consenl

Mohdmmad
Tahrr

{ Uri) Dtstr,ct
Baranrulla Sranted

Lttri

Vahdilv

rnent,00a

Ifre nxning------i
dctrvriy not fultill j

4.18ha

12. . M/s SVCd'__
__ - Mohammad

Dara Gufliyi-
( Uri) Dictrifr

Gypsum

0aranrulla

Dlstnc
Enramulla

4.B49tLr ThP mrninq
cltlrvrty no{ fulfrll
all condilio.r
menloftd as
p6r qq6ent

firn,nE

Dacllni'r
un)8oruyar(

Disfrici

f0r
vrt p

ren${rl

hlt
ntlt

but
rot

mcntiooe{r)

m€nllon(d)

ld'ts

mentiortcd)

l,{Ts A.tt Valrdrty
ti()t
rrteritrOn6d)

Idl"r

4.:0ht , Tie nrrning
I a(ivity not fulfill

BU coilrrhon
nlention*d aS
per con*ent

Ctremlcalg
October
2024

l

Dachrna
Eonryar
( Uri) Dishlct
B.?ramulla

MTr

r!{Ts

090

acllv,ty tulfill
all condiuon
menl.,Qned as
Ffr conserlt

rn€rfltro{led er
1Xr pevious

& rninrng
extractEd

but
not

per

menlio|1ed
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-PEnuary.30l9 
as

per report ot
DH.Offrcer

16200r.,lTA13.

vid€ letter

done as

)9i2,.;.',t . i.'
2020 ar Per rePof ;li'i":l' :)ii I

Note: -During the rnspection

l,lTs

ill.$] ir'

activitY
& Plan, tot3l qullr'btv lr) '!:'

wa5 r66293$',l"s

loose materiat to tlrr: lr"r'r
EC srnce Septefilxr

2C19 as per

reoort of 0i4

i ul
1-,. 

^,:', 1l

Boramullalrsrad

The mtning
activitY not fulffll
all condttion
menltoned a5
per conseflt

4.,130haEC granted
but Validrty
n0l
mcrltioned

Darn Guuiya
( Uri) Disrdd
Balamulla

i'Us Xashmir
Mineral Mrlls

Dara Gutliynn
( Uri) District
Baramull,

2024

t{of
Consented consent
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Annel- C
Jammu and Kashmir

Pollution Control Committee
chairmanSTjkspcb@gmail,com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Mr. Suhait Andteeb Wani (ProP.)

M/s Raz Chemicats, Natoosa Uri ,

District Baramu[[a.

No.: rKpcc tLsKlT{totq\-l ?3l -9gr Dated. o\-ot-zozq

Sub :- Show cause notice for tevy EnvironmentaI Compensation.

Sir,

Whereas, on the basis of potl.ution potential., Mining is cl.assified as Red

category and obtaining the consent f rom the J&K Pottution ControI Committee

is mandatory al,ong with adoption of pottution controt mechanism to achieve

the Prescribed Standards of pottution and;

Whereas, District Minerat Off icer, Baramutta vide tetter No.

DMO/DGM tBlat2124-25/53-55 dated 16-04-2024 reported that you have

exceeded the mining quantity as per the consent of J&K Pottution ControI

Committee, which is a viol.ation of Environmentat (Protection) Act, 1986 as

wet[ as the conditions of consent and;

Whereas, Environmentat Ctearance issued to you by the District Expert

Appraisat Committee (DEAC) vide No. ADCBlReaderl2017l1151-16 dated

14-08-2017 with some specific terms and conditions has been expired and is

not vatid, as same was to be revatidated and;

Whereas, you were Supposed to appty with JK Environment lmpact

Assessment Authority (JKEIAA) for EnvironmentatCtearance and presentty you

are operating the mine ittegatty without having requisite Environment

Ctearance from the Competent Authority and;

Whereas, Hon'bte Nationat Green Tribunat, Principal. Bench, New Del.hi

in O.A. No. 53812023 titted Gypsum Jamm: Rampat Mining Troubles
KashmirVittage in its order dt.20-02-2024, has directed to take action against

the stake hotder invotved in ittegat mining inctuding imposition of

environmentaI compensation and;

Whereas, the modu s operandi adopted by you for extraction of Mining

is in viotation of Section 25126 of the Water (Prevention and Control of

Potl.ution) Act, 1974 and Section 21 of the Air (Prevention and Control of

Pottution)Act, 1981 and Environmentat Protection Act, 1986 and;

z6a-<

-t/
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Now, therefore, take this notice and show cause within 15 days from the
date of issuance of this notice as to why:-

i) Environmental Compensation amount to Rs, 3.86 lacs levying against Uou
on the basis of Polluter Pags Principle (PPP) in terms of directions of the
Hon'ble National Green Tribunal be not recovered from Aou.

iO You maA not be prosecuted under Environment (Protection) Act 1986 for
offending illegal extraction of minerals.

In the event no tenable response is received within the notice period, the
order for recovery of Environmental Compensation as per prescribed
guidelines shall become obvious against you along with initiation of prosecution
proceedings in court of law against you without further notice.

(cansham Singh), IKAS
Member Secretary

$Jx ncc, Jammu.
Copy to the:- I

l. Regional Director, PCC Kashmir for information and necessary action.

9r6qi."(.<
z'1.1,

268



{

Jammu and Kashmir
Pollution Contro! Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail com

0191 -2472881,2476925

Parlvesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008

Mr. Bilal Ahmad Bhat (Prop.)
M/s Kohinoor Gypsum,
Baga Salambad Dachine Boniyar Uri,
District Baramulla.

No. : J KPCC I LSK I 7 5ro r+zl !L1-b Dated. OL-ozlzoz+

Sub :- Show cause notice for levy Environmental Compensation.

Sir,
Whereas, on the basis of pollution potential, Mining is classified as Red

category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution and;

Whereas, District Mineral Officer, Baramulla vide letter No.
DMO/DGM/Bla/zoz4-25l53-55 dated 16-o4-zoz4 reported thar you have
exceeded the mining quantity as per the consent of J&K Pollution Control
Committee, which is a violation of environmental(Protection) Act,1986 as well
as the conditions of consent and;.

Whereas, Environmental Clearance was issued to you by the District
Expert Appraisal Committee (DEAC) vide No.ADCB/Reader/zor8-r9/335o-
55dated 13-02-2(119 with some specific terms and conditions, but the same has
expired and is not valid, same was to be revalidated and;

Whereas, thereafter for the same you were supposed to apply with JK
Environment Impact Assessment AuthorityOKEIAA) for Environmental
Clearance but without applying presently you are operating the mine illegally
without having Environment clearance from the competent Authority and;.

Whereas, Hon'ble National Green Tribunal principal Bench, New
Delhi in O.A. No. 538/zoz3 titled Gypsum Jamm: Rampat Mining
Trubles Kashmir village in its order dt. zo-oz -2024 has directed to
take action against the stake holders involved in illegal mining including
imposition of environmental compensation and;.

Whereas, the modus operand.i adopted by you for extraction of Mining is
in violation of Section z5lz6 of the Water (Prevention and Control of Pollution)
Act, 7974 and Section zr of the Air (Prevention and Control of Pollution)Act,
rg8r and Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in
terms of Section r7 of Environment(Protection) Act, r986.

q&Q-"*

I
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Now, therefore, take this notice and show cause within 15 days from the
date of issuance of this notice as to why:-

i) Envtronmental Compensatton amount to Rs, . 3!Zn lj'cs levgtng agai.nst you
on the basis of Polluter Pays principle (ppp) ii'terms oJ (li.rections of the
Hon'ble Nati.onal Green Tribunal be not recoverecl Jrom you.

i.i) You maA not be prosecuted. under Environment (protectton) Act 19g6 for
offending illegal extraction of minerals.

In the event no tenable response is received within the notice period, the
order for recovery of Environmental Compensation as per prescribed
guidelines shall become obvious against you along with initiation of prosecution
proceedings in court of law against you without any further notice.

*@k
(Gansham Singii), JKAS

Member Secretary

$Jx 
rcc, lu-mu.

*c-
2.7 .r.4

Copy to the:-

I. Regional Director, PCC Kashmir for information and necessary action.
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Jammu and Kashmir
Pollution Contro! Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008

Mr. Gh. Qadir Wani & Ajaz Ahmad Wani (Prop.)
M/s Tower Chemcials Gypsum Mining Project,
Village Begna, Tehsil Boniyar,
District Baramulla.

No.: JKPCC lLSKI75tor4, !1I14S Dated. OLoZ/zoz+

Sub :- Show cause notice for levy Environmental Compensation.

Sir,

Whereas, on the basis of pollution potential, Mining is classified as Red

category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution and;

Whereas, District Mineral Officer, Baramulla vide Ietter No.

DMO/DGM/Bla/zoz4-25/Sg-SS dated t6-o4-2o24 reported that you have

exceeded the mining quantity as per the consent of J&K Pollution Control
Committee, which is a violation of environmental(Protection) Act,1986 as well as

the conditions of consent and;.

W-hereas, Environmental Clearance was issued to you by the District
Expert Appraisal Committee (DEAC) vide No. ADCB/Reader/zot8-LglgglL-tt4
dated rg-oz-?,oLg with some specific terms and conditions, but the same has

expired and is not valid, same was to be revalidated and;

Whereas, thereafter for the same you were supposed to apply with JK
Environment Impact Assessment Authority(JKEIAA) for Environmental Clearance

but without applying presently you are operating the mine illegally without having
Environment Clearance from the Competent Authority and;.

Whereas, Hon'ble National Green Tribunal Principal Bench, New
Delhi in O.A. No. 538/zoz3 titled Gypsum Jamm: Rampat Mining Trubles
Kashmir Village in its order dt. zo-oz-zoz4 has directed to take action
against the stake holders involved in illegal mining including imposition of
environmental compensation and;.

\\'hereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section z5lzG of the Water (Prevention and Control of Pollution) Act,
t974 and Section zr of the Air (Prevention and Control of Pollution)Act, 1981 and
Environmental Protection Act, r9B6 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section r7 of Environment(Protection) Act, 1986.

$rbA'
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Now, therefore, take this notice and show cause within 15 days from the
date of issuance of this notice as to why:-

i) Envtronmental Compensation amount to Rs. 4.67 lacs levAtng against Aou on
the basis of Polluter Pags Principle (PPP) in terms of directions oI the
Hon'ble Nati.onal Green Tribunal be not recovered from you.

iO You mau not be prosecuted under Environment (Protection) Act 1986 for
offendtng illegal extractlon of mtnerals.

In the event no tenable response is received within the notice period, the
order for recovery of Environmental Compensation as per prescribed guidelines
shall become obvious against you along with initiation of prosecution proceedings
in court of law against you without any further notice.

cl€,Ll+L<,.'*<-
(G-anshafSingtr), JKAS 2,? . 2+
Member Secretary

fix ncc, ;a-mu.
Copy to the:- |

l. Regional Director, Pollution Control Committee, Kashmir for information
and necessary action.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008

Mr. Nadeem Hasan Beigh (Prop.)
M/s Baba Chemicals,
Baga Salambad Dachine Boniyar Uri,
District Baramulla.

No. : JKPCC I LSK/ z stor+zf t12s-)t Dated. oL-o7lzoz4

Sub :- Show cause notice for levy Environmental Compensation

Sir,
Whereas, on the basis of pollution potential, Mining is classified as Red

category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution and;

Whereas, District Mineral Officer, Baramulla vide letter No.

DMO/DGM/Bla/zoz4-zS/53-SS dated L6-o4-2o24 reported that you have

exceeded the mining quantity as per the consent of J&K Pollution Control
Committee, which is a violation of environmental(Protection) Act,1986 as well as

the conditions of consent and;.

Whereas, Environmental Clearance was issued to you by the District
Expert Appraisal Committee (DEAC) vide No. ADCB/Reader/zot8-19/3344-49
dated L3-o2,-2otg with some specific terms and conditions, but the same has

expired and is not valid, same was to be revalidated and;

Whereas, thereafter for the same you were supposed to apply with JK
Environment Impact Assessment AuthorityUKEIAA) for Environmental Clearance
but without applying presently you are operating the mine illegally without
having Environment Clearance from the Competent Authority and;,

Whereas, Hon'ble National Green Tribunal Principal Bench, New
Delhi in O.A. No. 538/zoz3 titled Gypsum Jamm: Rampat Mining
Trubles Kashmir Village in its order dt. 2o-o2-zoz4 has directed to take
action against the stake holders involved in illegal mining including
imposition of environmental compensation and;.

Whereas, the modus operandi adopted by you for extraction of Mining is
in violation of Section z5lz6 of the Water (Prevention and Control of Pollution)
Act, 1974 and Section zr of the Air (Prevention and Control of Pollution)Act, L9B1

and Environmental Protection Act, r986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms
of Section 17 of Environment(Protection) Act, 1986.

J&I( PCC

***
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i)

Now, therefore, take this notice and show cause within t5 days from the
date of issuance of this notice as to why:-

ii)

Environmental Compensation amount to Rs, 36.46 lacs levging against Uou
on rhe bas[s ol Pollutet Pags Principle (PPP) i.n terms of directions of the
Hon'bLe National Green Tribunal be not recovered from you.

You mag not be prosecuted under Environment (Protection) Act 1986 for
offendtng illegal exffaction oJ mtnerals.

In the event no tenable response is received within the notice period, the
order for recovery of Environmental Compensation as per prescribed guidelines
shall become obvious against you along with initiation of prosecution proceedings
in court of law against you without any further notice.

*ka.i<---e_
2.7'1.,(Gansham Singh), JKAS

Member Secretarv

$x rcc, 1"--u.
copy to the:- |

l. Regional Director, Pollution Control Committee, Kashmir for information
and necessary action.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

,;:d:;::.._rc:
l-ji.t5-fgc'i

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008

t- Jl

Mr. Syed Mohd Tahir (Prop.)
M/s Syed Mohammad Tahir Gypsum Mining Project,
Daragutliyan, Tehsil Boniyar,
District Baramulla.

No.: JKpcc /LSKlzstor+r/ kr3r)l Dated. a\ -ozlzoz+

Sub :- Show cause notice for levy Environmental Compensation.

Sir,

Whereas, on the basis of pollution potential, Mining is classified as Red

category and obtaining the consent from the J&K Pollution Control Committee is

mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution and;

Whereas, District Mineral Officer, Baramulla vide letter No.

DMO/DGM/Bla/zoz4-25/S1-SS dated L6-o4-2o24 reported that you have

exceeded the mining quantity as per the consent of J&K Pollution Control

Committee, which is a violation of environmental(Protection) Act,1986 as weII as

the conditions of consent and;.

Whereas, Environmental Clearance was issued to you by the District
Expert Appraisal Committee (DEAC) vide No.ADCB/Reader/zor8-r9/3ro6-3rr
dated o4-or-2o19 with some specific terms and conditions, but the same has

expired and is not valid, same was to be revalidated and;

Whereas, thereafter for the same you were supposed to apply with JK

Environment Impact Assessment Authority(JKEIAA) for Environmental Clearance

but without applying presently you are operating the mine illegally without having

Environment Clearance from the Competent Authority and;.

Whereas, Hon'ble National Green Tribunal Principal Bench, New
Delhi in O.A. No. Sg8/2o23 titled Gypsum Jamm: Rampat Mining Trubles
Kashmir Village in its order dt. zo-oz-2o24 has directed to take action
against the stake holders involved in illegal mining including imposition of
environmental compensation and;.

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section z5lz6 of the Water (Prevention arid Control of Pollution) Act,
rg74 anC Section zr of the Air (Prevention and Control of Pollution)Act, r98r and
Environmental Protection Act, r986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section 17 of Environment(Protection) Act, 1986.

g-*
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Now, therefore, take this notice and show cause within tS days from the
date of issuance of this notice as to why:-

i) Environmental Compensatton amount to Rs. 6.13 lacs tevying against Uou on
the basis of Polluter palgs ptinciple (ppp) in terms of directtons of the
Hon'ble National Green Tribunal be not recovered from you.

t0 you maA not be prosecuted und.er Environment (protection) Act 19g6 Jor
olfendtng illegal extraction of minerals.

In the event no tenable response is received within the notice period, the
order for recovery of Environmental compensation as per prescribed guidelines
shall become obvious against you along with initiation of prosecution proceedings
in court of law against you without any further notice.

Copy to the:-

(o"",h$€kf'k*
Member Secretary ?,.2 . ef

SJx 
rcc, Ju*.u.

L Regional Director, Pollution Control Committee, Kashmir for information
and necessary action.

276



finrte1-Q

Jammu and Kashmir Pollution Control Committee
Panvesh Bhavan. Forest Complex ll Silk Faclory Road

tra-nsport ruagar, Jammu' rAO'006 ll Ralbagh' Snnagar' 190 008

Tel_O191_2476927i mail_ membersecretaryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on M/s Raz Chemicats'

Natoosa, Uri -District Baramutla'

oRDERNo. : )'l-lrPCCol2o24
Dated : )\-oa-zoz+

Whereas, on the basis of pottution potentiat' Mining is ctassified as Red

categoryandobtainingtheconsentfromtheJ&KPottutionControtCommitteeis
mandatoryatongWithadoptionofpottutioncontrotmechanismtoachievethe
Prescribed Standards of pottution and;

Whereas, District Minerat Officer' Baramutta' vide tetter No'

DMo/DGM/Bta12024-25153-55dated16-04-2024reportedthatProjectProponent
have exceeded the mining quantity to the extent ol 3429 MT (Consent Quantity

=24300:Totat Extractio n=27729 MT) in terms of the consent of J&K Pottution control

Committee,whichisaViotationofenvironmentat(Protection)Act,1986aSWe[[asthe
conditions of consent and;.

Whereas,EnvironmentatClearancewasissuedtotheProjectProponentbythe
DistrictExpertAppraisatCommittee(DEAC)videNo.ADCB/Readerl2o1711,151-16
dated 14-08-2017, with some specific terms and conditions' but the same was not

revatidated by the Project Proponent and;

Whereas, the Pro.iect Proponent did not apptied to the J&K Environment lmpact

ASSeSSmentAuthority(]KEIAA)fortherevatidationofEnVironmentalc[earanceand
carriedoutthem|n|ngoperationittegattyWithouthavingECfromthecompetent
Authority and;

whereas, Hon',bte Nationat Green Tribunat Principat Bench, New Dethi in o'A'

No'538/2023tittedGypsumJamm:RampatMiningTroubtesKashmirVittageinits
orderdt.2o-o2-2o24directedtotakeactionagainstthestakeholdersinvolvedin
iltegat mining including imposition of environmental compensation andi

Whereas, the modus operandi adopted by Project Proponent for extraction of

MiningiSinViotationofsection25126oltheWater(Preventionandcontrotof
Pottution)Act,lgT4andSection2loftheAir(PreventionandControtofPottution)Act,
1981 and Environmentat (Protectlon) Act, 1986 and;

Whereas,intermsofdirectionsoftheHon,bteNationatGreenTribuna[andthe
approved guidetines, Project Proponent is tiabte for Levy of Environmentat

Compensation for damaging the environment' besides' p

under Section 17 of E nviro n ment(Protection) Act' 1986 and;

*5r4'

rosecution proceedings
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Whereas, the case was forwarded to the Technicat Advisory Committee (TAC)

constituted by the J&K Pottution controt committee for expert assessment and

eva[uation of Envlronmentat Compensation, which recommended tevying of

Environmentat compensation (as per the format submitted by D O' Baramutta)

amounting to Rs.3.86 lacs (Rupees Three takh Eighty Six Thousand onty) and;

whereas, show cause Notice for tewing of Environmentat compensation

amounttoRs.3.86lacsWaSserveduponM/sRazChemicats,NatoosaUri-District
BaramullaVideNo'JKPcc/LSK/75101421491.432datedo2-o7-2o24,withthe
directiontoshowcausewithinl5daysaStoWhyEnvironmentalcompensation
recommendedbytheTAcbenotbetevieduponhim,buttheProjectProponenthave
faited to respond in the matter despite tapse of more than one and hatf month'

Now, therefore, Environmentat compensation amounting to Rs' 3'86 lacs is

hereby tevied upon M/s Raz Chemicals, Naloosa' Uri -District Baramutta for

extractionofexcessquantityot3429MTandoperationofmlningactivityWithout
Environmentat ctearance from the competent authority. The Proiect Proponent is

herebydirectedtodepositaSumofRs.3.S6lacs(RupeesThreelakhEightySix
Thousand only) in the Environmental Compensation Fund Account No'

oo23o4o51oooooo1o,|theJKPottutioncontrotCommitteeinJ&KBankLtd.within30
days from the date of issuance of this order'

lncaseofdefautttopayEnvironmentalcompensationinduetime,theViolator
istiabtetopayEnvironmentCompensationby(2)twotimes'(4)fourtimes'(8)Eight
times for 2nd,3'd and 4th quarter respectivety as per the guidetines of EnvironmentaI

compensationissuedbyCentratPottutionControtBoard(CPCB)andVio[atorWittnot
be attowed to oPerate.

'lssued with the approvat of Competent Authority''

Encts:- EC Catculation Sheet

No.: JKpCC/LSK/Mining/751 o1 42t2o24llqa l>
Dt. :)-\-08-2024
Copy to the:-

1. Deputy Commissioner / District Magistrate Baramulta

o5l'tzda "''o
(Ghansnf,m Singh), JKAS

Member Secretary a+'6')q
JK Pottution ControI Committee

Jammu/Srinagar

for information and

necessary action
2. Regionat Director, Pottution Contro[ Committee' Kashmlr for information and

necessary action.
3.DivisionatOfficer,PottutionControtCommittee,Baramuttaforinformationand

necessaryaction,WiththedirectiontotakeupthematterwiththeDistrict
Administration for recovery of EnvironmentaI Compensation'

4. Prop. M/s Raz Chemicats, Natoosa, Uri -District Baramutta for comptiance'
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Jammu and Kashmir Pollution control committee
Parivesh Bhavan, Forest Complex ll Sitr Factory Road

Transport Nagar, Jammu, 1BO OOO l[ nainagh, Srinagar' 190 008

Tel - 0191'2476927; mail - membeBecretaryjkspcb@gmail com

Sub:- Levying of EnvironmentaI Compensation on M/s Raz Chemicats'

Natoosa, uri, District Baramul,ta - corrigendum thereof.

Pl.ease read amounting to Rs. 3.06. Lacs instead of Rs' 3'86 tacs

tevying of Environmental. compensation on M/s Raz chemicats,

Natoosa, Uri, District Baramutla, issued vide this office order No' 27-

,KPCC of 2}2i-dated 24-08-2A24 under endorsement Nc. JKPCC/LSK/

M i n i n g/75 1 01 42t 2024 t 1 09-11 2 d ated 24-08-2024'

(oransr#*kffffiql *. -,.-t
Member SecretarY

J&K PCC

No. JKPCC/ LSK/Min ingl7510142t2}24t 
(51g - +'; t

Date. b\ -oa-zozq.

Copy to the:-
1) Deputy Commissioner, Baramutta'

2) Regionat Director, J&K PCC, Kashmir'

3) Divisionat officer, Pottution controt committee, Baramutta'

. 4) Prop. M/s Raz chemicats, Natoosa, Uri district BaramutLa for

comPtiance.
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Subject:- Levying of Environmentat Compensation on M/s Kohinoor Gypsum' Baga

Satambad, Dachina Boniyar, Uri-District Baramutla'

oRDER No. : )t - JK Pcc ol2024
Dated : )\-08-2024

Whereas, on the basis of pottution potentiat' Mining is ctassified as Red

categoryandobtainingtheconsentfromtheJ&KPottutionControtcommitteeiS
mandatoryatongWithadoptionofpottutioncontrotmechanismtoachievethe
Prescribed Standards of potlution and;

Whereas, District Minerat Officer' Baramutta' vide letter No'

DMo/DGM/Btat2024.25t53-55dated16-04-2024carriedouttheminingactivlty
withoutobtainingconsenttooperate(CTo)fromtheJ&KPottutionControtcommittee,
which is a viol,ation of environmentat (Protection) Act'1986 and;

Whereas,EnVironmentatCtearancewasissuedtotheProjectProponentbythe
DistrictExpertAppraiSatCommittee(DEAC)videNo.ADcB/Reader/2018-19/3350.55
dated 13-02-2019, with some specific terms and conditions' but the same was not

revatidated by the Project Proponent and;

Whereas, the Proiect Proponent did not apptied to the J&K Environment lmpact

ASSeSSmentAuthorityUKElAA)forrevatidationofEnvironmentaIclearanceandcarried
out the mining operation ittegatty without having EC from the Competent Authority and;

whereas, Hon',bte Nationat Green Tribunat Principat Bench, New Dethi in o'A'

No.538/2023tittedGypsumJamm:RampatMiningTroublesKashmirvittageinits
orderdt.2o-o2-2o24directedtotakeactionagainstthestakeholdersinvotvedinillegat
mining inctuding imposition of environmental compensatlon and;

Whereas, the modus operandi adopted by Project Proponent for extraction of

Mining is in viotation of section 25t26 ot the water (Prevention and controt of Pottution)

Act, 1974 and Section 21 of the Air (Prevention and Controt of Pottution) Act, 1981 and

Environmentat (Protection) Act, 1986 and;

Whereas,intermsofdirectionsoftheHon,bteNationatGreenTribunalandthe
approved guidetines, Project Proponent is tiabte for tevy of Environmental

Compensation for damaging the environment' besides' prosecution proceedings

under Section 17 of Enviro n ment(Protection) Act'1986and;

Whereas,thecasewasforwardedtotheTechnicatAdvisoryCommittee(TAC)
constituted by the J&K Pottution controt committee for expert assessment and

evatuationofEnvironmentatCompenSation,Whichrecommendedtevyingof

Jammu and Kashmir Pollution Control Committee
Pa4vesh Bhavan Forest Comptex ll S'rk Factory Road

iii"p"rt N"g", Jammu t8o 006 ll Rajbagh' Srrnagar' 190 008

Tel - O 191-2476927: mail - membeEecrehryjkspcb@gmarl com

,6lL
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a nd;

WhereaS,showcauseNoticefortevyingofEnVironmentaIcompensationamount
toRs.43.T6tacswasserveduponM/sKohinoorGypsum,BagaSatambad'Dachina
Boniyar,Uri-DistrictBaramuttavideNo'JKPCC/LSK/75101421429-30dated02-07'
2024, with the direction to show cause within 15 days as to why Environmentat

CompensationrecommendedbytheTACbenotbetevieduponhim'buttheProject
Proponent have faited to respond in the matter despite tapse of more than one and hatf

month.

be altowed to operate.

'lssued with the approvat of Competent Authority''

Encts:- EC Calcutation Sheet
*&'bl+--.e-

(Ghanshri-m Singh), rKAS

Member Secretary 21' 3' )+
J&K Pottution Controt Committee

Ja mm u/Srin aga r

Now, therefore, Environmentat compensation amounting to Rs' 43'76 tacs iS

hereby tevied upon M/s Kohinoor Gypsum, Baga Satambad' Dachina Boniyar' Uri'

District Baramutta, for carrying out of the mining activity and extraction of 48623 MT

withoutConSenttooperateandWithoutEnvironmentatCtearancefromthecompetent
Authority.TheProjectProponentisherebydirectedtodepositasumofRs'43.76tacs
(Rupees Forty three tacs and Seventy six thousand onty) in rhe Environmental

compensationFundAccountNo.oo2}o4oslooooooloftheJ&KPottutionControl
CommitteeinJ&KBankLtd.within30daysfromthedateofissuanceofthisorder.

IncaseofdefautttopayEnvironmentalcompensationinduetime,theviolatoris
tiabl,etopayEnvironmentcompensationby(2)twotimes,(4)fourtimes,(8)Eighttimes
for 2nd,3d and 4tn quarter respectivety as per the guidetines of Environmentat

Compensation issued by Centrat Pottution ControI Board (CPCB) and viotator witt not

No.: JKPCC/LSK/Mining/7s1 o1 42t2o24ll Uyl 6
Dt. :>\-08-2024
Copy to the:-
t. deputy commissioner / District Magistrate Baramulta f or inf ormation and necessary

action
2.RegionatDirector,PottutionControtCommittee'Kashmirforinformationand

necessary action.
3.Divisionatofficer,Pottutioncontrotcommittee,Baramuttaforinformationand

necessaryaction,withthedirectiontotakeupthematterwiththeDistrict
Administration for recovery of Environmentat Compensation'

4. Prop. M/s Kohinoor Gypsum, Baga Satambad' Dachina

Baramutla for comPtiance.

Boniyar, Uri-District

Environmentat compensation (as per the format submitted by D'O' Baramutta)

amounting to Rs.43.76 tacs (Rupees Forty three tacs and Seventy six thousand onty)
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Jammu and Kashmir Poltution Control Committee
Panvesh Bhavan, Forest Complex ll Silk Factory Road

ilnsport r.ragar, .la.mu, 180 006 ll Ralbagh' Srinagar' 190 008

Tel - Ol91'2476927; mail - membe6ecrclaryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on

Gypsum Mining Project, Village Begna'
M/s Tower Chemicats
Tehsit BoniYar-District

Bara mu [[a.

oRDER No. : ).b- tK PCC ol2024
Dated : \-08-2024

Whereas, on the basis of pottution potentlat' Mining is ctassified as Red

category and obtaining the consent from the J&K Pottution Control Committee is

mandatory atong with acloption of pottution controI mechanism to achieve the

Prescribed Standards of po[[ution and;

Whereas, Distrlct Minerat Officer' Baramutta' vide [etter No'

DMo/DGM/B1al2o24-25t5g-55dated16-04-2024reportedthatPro'iectProponent
haveexceededtheminingquantitytotheextentof5l94MT(consentQuantity=31666
MT:TotatExtraction=36860MT)intermsoftheconsentofJ&KPottutioncontrol
Committee,whichisaViotationofEnVironmentat(Protection)Act,1986asWet[aSthe
conditions of consent and;

Whereas,EnvironmentatCtearancewasissuedtotheProjectProponentbythe
District Expert Appraisat Committee (DEAC) vide No' ADCB/Reader/2018-19/3311-

3314dated19.o2-2olg,withSomespecifictermsandconditions,butthesamewas
not revatidated by the Pro.iect Proponent f rom the competent Authority and;

Whereas,theProjectProponentdidnotapptiedtotheJ&KEnvironmentlmpact
AssessmentAuthorityUKEIAA)fortherevalidationofEnVironmentalc[earanceand
carriedoutthemlningoperationittegattyWithouthavingECfromthecompetent
Authority and;

whereas, Hon',bte Nationat Green Tribunat Principat Bench, New Dethi in o'A'

No.538/2023tittedGypsumJamm:RampatMiningTroubtesKashmirViltageinits
orderdt.2o.o2.2o24directedtotakeactionagainstthestakeholdersinvolvedin
ittegat mining inctuding imposition of environmental compensation and;

Whereas,themodusoperandiadoptedbyProjectProponentforextractionof
MiningisinViotationofSection25t26ottheWater(Preventionandcontrotof
Pottution)Act,lgT4andSection2loftheAir(PreventionandControtofPoltution)Act,
1981 and Environmentat (Protection) Act, 1986 and;

Whereas,intermsofdirectionsoftheHon,bteNationatGreenTribunatandthe
approved guidetines, Project Proponent is tiabte for

Compensation for damaging the environment' besides'

under Section 17 of Environment (Protection) Act' 1986 and;

tevy of EnvironmentaI
prosecution proceedings

E6dD!
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WhereaS,thecasewasforwardedtotheTechnicatAdViSorycommittee(TAC)
constituted by the J&K Pottution Controt Committee for expert assessment and

eva[uation of EnV|ronmentat compenSation, which recommended tevying of

Environmental compensation (as per the format submitted by D'O' Baramutta)

amounting to Rs.4.67 tacs (Rupees four lacs sixty seven thousand only) and;

Whereas, show cause Notice for tevying of Environmentat Compensation

amount to Rs.4.67 tacs was served upon M/s Tower Chemicats Gypsum Mining

Project, Vittage Begna, Tehsit Boniyar-District Baramutta vide No' .lKPCC

lLsKt751o142l429-3odateclo2.o7-2o24,withthedirectiontoshowcausewithinl5
days as to why Environmentat Compensation recommended by the TAC be not be

tevied upon him, but the Project Proponent have faited to respond in the matter

despite tapse of more than one and hatf month'

Now,therefore,EnvironmentatcompensationamountingtoRs'4'67lacsis
hereby tevied upon M/s Tower Chemicals Gypsum Mining Proiect' Vitlage Begna'

Tehsit Boniya r-District Baramutla for carrying out of the mining activity without

Environmentat Cl'earance from the Competent Authority and extraction of excess

quantity of 5194 MT without Consent to Operate' The Project Proponent is hereby

directed to deposlt a sum of Rs'4'67 tacs (Rupees four tacs sixty seven thousand

onty) in lhe Environmental Compensation Fund Account No' 0023040510000001 ot

theJ&KPottutioncontrotofissuanceJ&KBankLtd.within30daysfromthedateof
issuance of this order.

lncaseofdefautttopayEnvironmentatCompensatloninduetime'theviolator
is tiabte to pay Environment Compensation by (2) two times' (4) four times' (8) Eight

times for 2nd,3d and 4th quarter respectivety as per the guidetines of Environmental

compensationissuedbycentralPottutionControtBoard(CPCB)andViolatorwittnot
be attowed to operate.

'lssued with the approvat of Competent Authority''

Encts:- EC Catculation Sheet (Gh.",h*kkrh;ffit
MemberSecretarY z6'8'a+

J&K Pottution Controt Committee

Jammu/Srinagar

No
Dt.

J KPCC/LSK/M in i n gl7 51 0 1 421 20

:)l{-oa-zoza
Cbpy to the:-

z{to9to\

l. DePutY Commissioner / District Magistrate Baramutta for information and

necessary action
2. Regionat Director, Pottution Controt Committee' Kashmir for information and

necessary action.
3. Divisionat Officer, Pottution Controt Committee' Baramutta for information and

necessary action, with the direction to take up the matter with the District

Administration for recovery of Environmental Compensation'

4. Prop. M/s Tower Cn".icats Gypsum Mining Proiect' Vittage Begna' Tehsit

Boniyar-District Baramutta for comptiance'
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Jammu and Kashmir Pollution Control Committee
Parrvesn Bhavan Fo'esr Complex ll Srtt' Factory Road

fra-n"pon Nrg Jammu 1so'006 ll Rajbagn Sr'nagaI 190008

Tel - 0191'2476927 mail - membe6ecretarylkspcb@gmail com

Subiect:-LevyingofEnvironmentatCompensationonM/sBabaChemicats'Baga
Satambad, Dachina Boniyar, Uri-District Baramutla'

oRDERruo. : !rl-JKPCC ol2024
Dated : !\ -08-2024

Whereas, on the basis of pottution potentiat' Mining is ctassified as Red

categoryandobtainingtheconsentfromtheJ&KPottutionControtCommitteeis
mandatory atong with adoption of pottution controt mechanism to achieve the

Prescribed Standards of potlution and;

Whereas, Distrlct Minerat officer' Baramulta' vide letter No'

DMO/DGM/Bta12024-2515g-55dated16.04-2024reportedthatProiectProponenthave
exceededtheminingquantitytotheextentof4osl3MT(consentQuantity=11667:
Totat Extraction =521 80 MT) in terms of the consent of J&K Pottution control committee'

whichisaViotationofenvironmentat(Protection)Act,1986aSWe[[aStheconditionsof
consent and;

Whereas, EnvironmentaI Ctearance was issued to the Project Proponent by the

District Expert Appraisat Committee (DEAC) vide No' ADCB/Readetl2018'1913344-

3349dated13-o2.2olg,withsomespecifictermsandconditions,buttheSamewas
not revatidated by the Project Proponent from the competent Authority and;

Whereas,theProjectProponentdidnotapptiedtotheJ&KEnvironmentlmpact
AssessmentAuthorityUKEIAA)fortherevatidationofEnvironmentalClearanceand
carriedoutthemlningoperationittegattywithouthavingECfromtheCompetent
Authority and;

Whereas,Hon'bteNationatGreenTribunatPrincipatBench'NewDethiinO'A'
No.538/2023tittedGypsumJamm:RampatMiningTroubtesKashmirViltageinits
orderdt.2o.o2.2o24hasdirectedtotakeactionagainstthestakehotdersinvotvedin
ittegat mining inctuding imposition of environmentat compensation and;

Whereas, the modus operandi adopted by Project Proponent for extraction of

Mining is in viotation of section 25126 ot lhe water (Prevention and controt of Pottution)

Act, 1974 and Section 21 of the Air (Prevention and Controt of Pottution) Act, 1981 and

Environmentat (Protection) Act, 1986 and;

Whereas,intermsofdirectionsoftheHon,bteNationatGreenTribunatandthe
approved guidetines, Project Proponent is tiabte for tevy of Environmental

Compensationfordamagingtheenvironment,besides,prosecutionproceedings
under Section 17 of Environment (Protection) Act, 1986 and;

s6ar.l-
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Whereas, the case was forwarded to the Technicat Advisory Commlttee (TAC)

constituted by the JK Pottution Controt Committee for expert assessment and

evatuation of Envlronmentat Compensation, which recommended tevying of

EnVironmentatcompenSation(aspertheformatSUbmittedbyD.o.Baramu[[a)
amountingtoRs.36.46tacs(RupeesThirtysixtacsandfortysixthousandonty)and;

Whereas, show cause Notice for tevying of Environmenta[ Compensation amount

toRs.36.46tacswasServeduponM/sBabaChemicats,BagaSatambad'Dachina
Boniyar,Uri-DistrictBaramullaVideNo'JKPcc/LSK/75101421425-26dated02.07-
2024, with the direction to show cause within 15 days as to why Environmental

CompensationrecommendedbytheTACbenotbetevieduponhim'butthePro'iect
Proponent have faited to respond in the matter despite tapse of more than one and half

month.

Now, therefore, Environmentat Compensation amounting to Rs'36'46 lacs is

herebytevieduponM/sBabaChemicats,BagaSatambad'DachinaBoniyar'Uri-
DistrictBaramultaforcarryingoutoftheminingactivityWithoutEnvironmentat
Ctearance from the Competent Authority and extraction of excess quantity of 40513 MT

WithoutConsenttooperate.TheProjectProponentisherebydirectedtodepositaSum
ofRs.36.46tacs(RupeesThirtysixlacsandfortysixthousandonly)inthe
EnvironmentatcompensationFundAccountNo.oo23o4oslo00000loftheJ&K
Pottution controt committee in J&K Bank Ltd. within 30 days from the date of issuance

of th is order.

ln case of defautt to pay Environmentat Compensatlon in due time

tiabte to pay Environment Compensation by (2) two times' (4) four times'

for 2nd,3d and 4th quarter respectivety as per the guidetines of

, the viotator is

(8) Eight times

Environmentat

Compensation issued by CentraI Pottution Controt Board (CPCB) and viotator wi [t not

be atlowed to operate.

'lssued with the approvat of Competent Authority' '

&l'lz""t
Encts:- EC catcutation Sheet (Ghansh?msihgh)' JIG.S 

-
Member Secretary 14' I' r4

J&K Pottution Control Committee
Jam mu/Srinagar

No.: JKpCC/LSK/ t4ining75101 42/20241 tO1-\0\
Dt.:)\t-08-2024
copy to\he:-

L Deputy Commissioner / District Magistrate Baramu[[a for information and

necessary action
2.Regionat Director, Pottution Controt Committee' Kashmir for information and

necessary action.
3.Divisionatofficer,PottutionControtcommittee,Baramuttaforinformationand

necessary action, with the direction to take up the matter with the District

Administration for recovery of Environmentat Compensation'

4.Prop. M/s Baoa Chemicats, Baga Satambad' Dachina Boniyar' Uri-District

Baramutla for comPtiance'
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,ammu and Kashmir Pollution Control Committee
Panvesh Bhavan Forest Complex ll Silk Faclory Road

ionrpo|.t rurgr, Jammu 180 006 ll RaJbagh, Snnagar 190 008

Tel - 0191-2476927. mail - membe6ecretaryjkspcb@gmail'com

Subiect:- Levying of Environmentat Compensation on M/s Syed Mhammad Tahir

Gypsum Mining Project, Daraguttiyan, Tehsit Boniyar -District

Bara muUa.

oRDERNo. :).\ -JKPcc ot2o24
Dated : :-\-oa-zoza

Whereas,onthebaSisofpottutionpotentiat,MiningisctassifiedasRed
categoryandobtainingtheconsentfromtheJ&KPottutionControtcommitteeiS
mandatoryatongwithadoptionofpottutioncontrotmechanismtoachievethe
Prescribed Standards of pottution and;

Whereas, District Minerat Officer, Baramutta' vide letter No'

DMo/DGM/Btat2o24-25t5g.55dated16-o4.2o24reportedthatProjectProponenthave
exceededthemin|ngquantitytotheextentof6slTMT(ConsentQuantity=48600:Totat
Extraction=ss41 7 MT) in terms ot the consent of J&K Pottution contro[ committee,

which is a viotation of environmentat (Protection) Act,1986 as wetl as the conditions of

consent and;

whereas, Environmental ctearance was issued to the Pro,iect Proponent by the

DistrictExpertAppraisatcommittee(DEAC)videNo'ADcB/Reader/2018-19/3106-
3111 dated 04-01-2019, with some specific terms and conditions, but the same was

notrevatidatedbytheProjectProponentfromthecompetentAuthorityand;

Whereas,theProjectProponentdidnotapptiedtotheJ&KEnvironmentlmpact
Assessment Authority (JKEIAA) for the revatidation of Environmentat ctearance and

carriedouttheminingoperationittegattyWithouthavingEcfromtheCompetent
Authority and;

Whereas,Hon,bteNationatGreenTribunatPrincipatBench,NewDethiino.A.
No.538/2023tittedGypsumJamm:RampatMiningTroublesKashmirVittageinits
order dt. 20-02-2024 directed to take action against the stake holders involved in illegal

mining including imposition of environmentat compensation andi

Whereas,themodusoperandiadoptedbyProjectProponentforextractionof
Mining is in viotation of section 25126 of the water (Prevention and contro[ of Pottution)

Act, .1974 and section 21 of the Air (Prevention and control of Pottution) Act, 1981 and

Environmenta[ (Protection) Act, 1986 and;

Whereas, in terms of directions of the Hon,bte Nationat Green Tribunat and the

approved guidetines, Project Proponent is tiabte for

Compensation for damaging the environment, besides'

under Section 17 of Environment (Protection) Act, 1986 and;

tevy of Environmental
prosecution proceedings

olia^+
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Whereas,thecaseWaSforwardedtotheTechnicatAdvisorycommittee(TAC)
constituted by the J&K PotLution Controt Committee for expert assessment and

eva[uationofEnvironmentatCompensation,whichrecommendedtevyingof
Environmental compensation (as per the format submitted by D'O' Baramutta)

amounting to Rs'6.13 tacs (Rupees six tacs thirteen thousand onty) and;

WhereaS,showcauseNoticefortevyingofEnVironmentaIcompensationamount
toRs.6.l3lacsWasserveduponM/sSyedMhammadTahirGypsumMiningProiect'
Daraguttiyan, Tehsil Boniyar -District Baramutla vide No' JKPCC /LSK/75101421425'

26dated02-07-2024,Wlththedirectiontoshowcausewithin.l5daysaStoWhy
Environmentat compensation recommended by the TAC be not be tevied upon him' but

the Project Proponent have faited to respond in the matter despite tapse of more than

one and hatf month.

Now, therefore, Environmentat Compensation amounting to Rs'6'13 [acs is

herebytevieduponM/ssyedMhammadTahirGypsumMiningProject,Daragutliyan'
TehsitBoniyar.DistrictBaramuttaforcarryingoutoftheminingactivitywithout
Environmental ctearance from the competent Authority and extraction of excess

quantityof6slTMTWithoutConsenttooperate.TheProjectProponentishereby
directedtodepositasumofRs.6.l3tacs(RupeesSixlacsthirteenthousandonty)in
theEnvironmentalcompensationFundAccountNo.oo2so4oslooo000loftheJ&K
pottution controt of rssuance J&K Bank Ltd. within 30 days from the date of issuance of

this order.

ln case of defautt to pay Environmental Compensation in due time' the viotator is

tiabtetopayEnvironmentcompensationby(2)twotimes,(4)fourtimes,(8)Eighttimes
tor 2nd,3,d and 4!h quarter respectivety as per the guidetines of Environmental

CompensationissuedbyCentratPottutionControtBoard(CPCB)andvio[atorwitlnot
be allowed to operate.

'lssued with the approvat of competent Authority''

Encts:- EC Catcutation Sheet (Gh"'hdhHiffis
Member SecretarY zf . O r$

J&K Pottution Control Committee
Jammu/Srinagar

No.: JKPCC/LSK/Mini n g/751 01 4212024/ fi-tob
ot. )4oa-zoza
copy to {ne:-
1. Deputy Commissioner / District Magistrate Baramutta for information and

necessary action
2. Regionat Director, Pottution Controt Committee' Kashmir for information and

necessary action '
3. Divisionat Officer, Pottution Controt Committee' Baramutta for information and

necessary action, with the direction to take up the matter with the District

Administration tor recovery of Environmentat Compensation

4. Prop. M/s Syed Mnammad Tahir Gypsum Mining Project' Daraguttiyan' Tehsit

Boniyar -District Baramutta for comptiance'
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